435 Motion for adjournment

now, later, in the next session. This
matter, ag you were pleased to say,
cannot be taken on a motion for ad-
journment. The whole Report should
be studied and the matter discussed
then.

Dr. Ram Snbhag Singh (Sasaram):
Is it open to Government to express
their view just on the eve of the ses-
sion of the House on this matter, es-
pecially when the hon. Minister says
that the House is free to discuss it in
the course of the budget debate relat-
ing to the Railways?

Shri Jagjivan Ram: Is the hon.
Member asking what should be the
procedure?

Shri Jawaharlal Nehru: I must say
that the hon. Member’s suggestion is
rather odd, this being announced on
the eve or the morning of the meet-
ing of the House. It has no relation
to the fact. A Ministry of Govern-
ment appoint a Committee on techni-
cal matters. They come to their con-
clusions about the Report of the Com-
mittee. It has no relation to the fact
of the meeting of the House. It is
open to the House to disagree with
the Government’s views or to  very
them or to accept them. But Govern-
ment have to deal with the Report of
the Committee. A technical exami-
nation of it cannot await a discussion
in the House.

Sbri Sinhasan Singh (Gorakhpur):
May I say one word on this?

Mr. Speaker: No, I am sorry. There
is no end to this discussion. So far
as the adjournment motion is con-
cerned, I cannot give my consent to it.

This is, no doubt, an important
matter. When a Committee has been
appointed by Government, it is open
to the Government to come to any
conclusion about its Report, one way
or the other. It is equally open to
this House, if it wants, to have an
opportunity to discuss the matter and
bring it pointerly to the notice of the
Government and to the country, that
Government’s decision is wrong or
owherwise Incorrect. It is open to
hon, Members to table a motion to
this effect.
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So far ag the time fdctor is con-
cerned, during this session time does
not seem to be available. But I will
allow representative ‘Members to dis-
cuss this matter during the Railway
Budget debate. Copies of the Report
are available here and hon. Members
may make their submissions. If still,
there are many other matters which
have to be discussed on the floor of
the House, I shall try to find time
either in this session, if it is possible,
or during the next session. Under
the circumstances, I do not feel called
upon to give my consent to this
motion for adjournment.

As regards discussion of the matter,
as I pointed out, nothing will be
stifled. Let us hear what exactly
happened regarding these recommend-
ations and the decision of the Gov-
ernment.  If still the House is not
satisfied with it and wants to have a
fuller  discussion, I will certamnly
allow some time.

Shri Mohamad Imam (Chitaldrug):
May 1 request that copies of the Re-
port may be circulated to all hon.
Members? Provision of five copies in
the Library will not be sufficient.

Mr. Speaker: As many hon. Mem-
bers as want to have copies will kindly
intimate to Secretary. We will try to
get copies.

Shri Mohamed Imam: If the Report
is just placed on the Table of the
House, I am afraid we cannot all of
us go through it.

Mr. Speaker: Why should it be
circulated to every hon. Member? All
hon. Members who want to have
copies, may write to Secretary.
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